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"CENTRAL ADMIN ISTRAT IVE TR IBUNAL
CALCUTTA BENCH

‘NOo.CPC 114 of 1997
(0. A, 274 of 1996)

_ Date of (rder ;3 26.8.1999

Present : Hon'ble Mr.D.Purkayasthas Judicial Menber. 'P

Hon'bls Mr,G.S, Maingir Administrative Menb g,

DURGAGATI MOKHERIEE
» . Vae
\ TAPAN KUMAR CHATTERJEE AL IAS

T.K,BANERJEE» ADDL,DIRECTOR»
CeGoHoSe & ANDITHER

for the applicant 3 Mr,Balai Chatterjees counsel, :
‘ Ms.Be Mondals counsel.

For the alleged contemers : IMrs.Kanika Banerjees counsel.

ORDER
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Heard ld,counsel appearing for both the parf,ieﬂs.

2.\  Ld.counsel for the allegéd con temearss Nrs.t(angiké Banerj eer
submits that the @pplicant yas ask ed to 'F_illup the re’quis its
forms FQr the purpose of payment in questions as per t|'%he direct;'m
of this Tribunals but the spplicant did not do s0, He:;'ice‘thaﬂ
payment could not be mads to him,
3, This Tribunal had disposed of 0,A,274 of 1996 [ 14.1,1997
with certain directions and the respondents were directed to
reimtburse the cost of the medicing if the applicant had actually

used the samg after prescription by the authorised medical

specialist,
4, - In view of the above positions the applicant shall
/ . .

; fill up the r'equis.i_te forms aionguith ths cash memo for tﬁe

purpose of receiving the payment, |

5, Ld.counsel for the applicant submits that the'i applicant is

bedridden and cannot move and there is none to lock after him in
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‘the family.

6. In vieu of‘ the peculiar clrcumstanceSs we duect the

‘ rengOndants to send ons rBSponslb le officer with the requ131te
'Forms to the applicant f‘or filling up the sama as par the (
‘requirement of the dapﬂrtment. ‘Applicant shall Fill up the
‘gaid forms and the payment shall be made to him. uithm 15 days
o 'f‘rOm today, | |
7. With the above observations this contempt petition

stands disposed of. No order is. maée as to costs,
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